IN THE CENTRAL . DMINISTRATIVE TRIBUNAT HYDERARAT) BENGH AT HYDERABAL

Al ud

0.4.NO. DL&Q’ /93

Date of Order: 6/7-~93
Betweens: ) :
"

1. Pivisional Failway Menager, {L3)
Soutn Ceutral Railway, Secunderabad,

2. Permonent Waoy Incooctor (Con)
S.C.Rly, Secunrerabag.

;3. Chiefl Slgnal Inspector,
Signal & Telecommunication Department e
8.C.Rly, Secunderabad. - b

applicants.
and _
. A @aﬂmdﬁ'\f/

2. Presiding Officer, Labour‘Coutt,
Narayanaguda, A.P,Hyderabad.

.o Respondents.
Fgf the hpplicantsL Mr.N.b.Devraj, SC for Rlys.
Fpr the RESPOndentsa ) ' .a

CORaAM3 | |
THE HON'BLE Mi.JUSTICE V.NEELATRI KAO : VICE CHAIRMAN !

AND
TEE HOWTBLE MR.P.T.TIRUVEMNGADAM $ MELBEL ( ADMIT)

The Tribunal made the following Orderi-—
' Admit. The operation of the order dated 11-3-92
-in C.M.P.No. - 168 /R&:Ls suspended untll further orciezr.s.
Issue notice to the Lespondents.

post the case on 6.9.93.

To
1. The Divisional Railway hanager (B. G) .C.Rly, Secunderabad,
2. The- Permanent wWay luspector (Con) S.C. Rly. cunderabad.

3. The Chief Signal Iaspector, €ignal & Telecomuunication
Department, S.C.Kly, Secunderabad.

4, The Presiding OfflCPr, Labour Court, Warayanaguda, cheraqu.

5. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd.

6. One copy to Mr, . :

7. One spare COpY.
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TYPELD BY ® COMPARED E

CHECKED BY | EFPROVED BY

1IN THE CLMTRAL ADMINTSTRATIVE TRI BUNAL
IAYD-L-:R.M .'.';D BEI\?CI'I 1“1‘11 HY’DERP;BI%D

THE HON'ELE MR,HUSTICE V.NEELADRI RAO
VICE CHEIRMAN

AND

THE HON'BLE ME.A.B.GORTY 3 1.aM! ER(AD)

R.T, CHANDRASEKHAR REDLY

‘/\'jEMBER( J)

THE HON'BLE MR.P.T.TIRUVENGADZM :M(a)

Dated 3 & ~7) 1993 /

ORDER/JUIIWFWF*_J

THE HON' BLE

! AND

MoZ, /T.5)° Coi, No,
| R
| O.A.No. sus\-q} o

T.aNo. B (W.pa

Acémitted and 1nter1m dlrectlons
issued

Allowed

Disgosed of with directions
Dismissed
Digmissed as withdrawn

bigmissed for default)

Refjecteds Ordered - _
N' ordéer as to costs. \
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